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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

"0.A. No. §
T. A. No. 91 of 1990

DATE OF DECISION _30=1=1992

Mr B Khader Bhasha & 7 othes appiicant (s)

Mr P Sivan Pillai Advocate for the Applicant (s)’

Versus

Upion of India & 3 gthers Respondent (s)

Mirs Sumathi Dandapani Advocate for the Respondent (s)

CORAM :

The Hon'ble Mr. SP MUKERJI, VICE CHAIRMAN
&

" The Hon'ble Mr. AV HARIDASAN, JUDICIAL MEMBER

Whether Reporters of local papers may be allowed to see the Judgement ?'7u.
To be referred to the Reporter or not ? o

“Whether their Lordships wish to see the fair copy of the Judgement ? W

To be circulated to all Benches of the Tribunal ? (v

W -

JUDGEMENT
(Hon'ble Shri SP Mukerji, V.C)

We havé-heard the learned counsel for the pérties on
this application in which the applicants hawe prayed that the rés—
pondﬂnts be dlrected to consider the case ﬁf the appllranxs for
promotion ta~thevpost of Diesel Assistants in accordance with

,// certain orders issued by the Railway Board. UWhen the case was

o _ takén up for ‘arguments today, ‘the learned).réguns'el for the respon-

\

)WZ@‘/‘/ dehnts producad the office order No.13/91/RG dated 3.9‘1?91 in

2\/ accordance with uhich amor?\st others, the applicants before us

\i\/ have been promoted as Diesel Assistants and given postings also.
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2. Accordingly, we find that the relief claimed by the
applicants in this U-A. has been sutgantially given. Thg
learned counsel for the applicants stated that.the appliéants
should be given proper senibrity based on the aésurance givan
at Annexure-A8, Be that as i£ may, we close this application
as the p}incipal relief has been granted, with liberty ﬁo ﬁhe
applicants td move appropriate legai Forum; if éo édvised.and
in accordance with law if they feel aggreived by the seniority

assigned to them by the respondents in the cadre of Oiesel Assis-

tants.
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( AV HARIDASAN ) . o ( 8P MUKERJI )
JUDICIAL MEMBER . VICE CHAIRMAN
30-1-1992
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